Misc (Crlr Bail Case No 414 of ?022
(Present: N. Goswami, Addl. Sessions Judge (FfC), Sonitpur, Tezpur.)

07-09-2022
This is a petition filed u/s 438 of CrpC, with
prayer for an order

to

release accused/petitioner Anar

Hussian @ Anowar Hussain on bail, in the event

of his
arrest in connection with Jamuguri PS Case No. t}BlZz
uls 379 of IPC, r/w Section 13 of Assam Cattle prevention
Act, r/w Section 11 Cruelty to Animal Act.
The called for case diary has been received.

I

have heard the learned Counsel for the

accused and also the learned Addl PP for the State.

The facts of the case, in brief, are that on
11-08-2-22 an FIR was lodged at the Jamuguri pS by SI

Prabir Singh Limbu stating therein that on that day at

No.2 Itakhola village they found

a vehicle bearing

registration No. AS-25DC/8896, in the compound of the
.'accused Anar Hussain @ Anowar Hussain with 14 nos of

bulls on board.
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It

was suspected that the accused has

to supply those bulls outside the State in an

illegal manner. Based on that FIR, Jamurguri PS Case No..
L0Bl22 was registered.
Learned Counsel for the accused/petitioner has

submitted that the accused purchased those bulls from

the Municipal Market of Biswanath Chariali and copies of
some documents have also been submitted in this regard.
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The case diary reveals that the vehicle

in

qrestion was found to be parked inside the compound of

the accused and at the relevant time, no documents were
produced to the police personnel. On the contrary the
accused absconded, taking advantage of darkness.

Sufficient incriminating materials are available
in the case diary against the accused. As such the prayer

for pre-arrest bail is rejected.
Inform the IO accordinglY.
Return the case diary in sealed envelope.

With this order; this Misc case is disposed

n

of.
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Addl Sessibrr6 Judge(FTC),
Sonitpur, TezPur

